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[Mr. Deputy-Speaker]

addressed to the Speaker, Lok Sabha, 
has been received from the District 
M agistrate, Patna, today :—

“ Today (9.8.83) Shri Ramavatar 
Shastri, Member of Parliament, has 
been arrested at Patoa under 
section 151 Cr. P.C. during the 
‘Bihar Bund’ call given by oppo-
sition parties. At present he has 
been kept at Kotwali Police Station 
(Patna Town)” .

SHRI ERA MOHAN (Coimbatore) : 
What about the information about those 
MPs who were arrested in Delhi ?

MR. DEPUTY-SPEAKER ; I am 
told that they have got some information. 
It will come before the House.

18.51 hrs

STATUTORY RESOLUTION RE : 
ARMS (AMENDMENT) ORDI-

NANCE— Contd.
AND

ARMS (AMENDMENT) BILL — Contd.

SHRI SHIVENDRA BAHADUR 
SINGH (Rajnandgaon) : Sir, while wel-
coming the move to strengthen the arms 
licence issuing machinery, this Bill also 
seeks to limit the number of licensed 
arms to an individual to three only. The 
object of this exercise seems to be to 
check the rising incidence of crime. 
But limiting the number of arms is not 
going to solve this problem. The danger 
to law and order is not from licensed 
arms but from unlicensed and illegal 
arms. There is no rationale behind the 
arbitrary limitation of those sought to 
be enforced in the said Bill. This clause 
on the limit of arms has caused serious 
conccrn to bonafide law-abiding citizens 
who are genuine sportsmen or collectors. 
The main object of the Bill is achieved 
by strengthening the arms licence issuing 
machinery and by ensuring that only fit 
and proper persons obtain arms licences.

The (jcrowing danger of violence and 
crime by fire-arms causes great concern

to all of us. To meet this danger, a ‘ 
practical step is needed. To bring forth 
a Bill which limits the number of arms 
is not the solution. If a free aod a 
rational view of reviewing this situation 
is taken and statistics are colleoted, it 
would be conclusively seen that whal 
little licensed arms are involved in orime, 
come from such persons who have less, 
than three arms.

Even in today’s paper it was mentio-
ned that there was an attack on such 
and such person with the revolver and 
hammer. Does it mean that hammer 
has also become a weapon from today 7 
What will happen to sickle later on 7

The person who possesses more 
than three arms, is not a person who 
indulges in feuds, dacoities, etc., etc. 
You know it very  well. He is well- 
known to the authorities, at the District 
or State level for this. The very aim 
and purpose of this Bill is defeated when 
one realises that howsoever a law is made 
harsh and stringent, any person with 
an imdesirable background or a criminal 
bent of mind can and will indulge in 
crime and dacoity.

What is therefore needed is stricter 
surveillance and effective control in the 
matter of issuing arms licences to bona- 
fide persons only. Arms liccnces granted 
despite the missiving of the District 
Authorities should stop. This would 
greatly help in controlling the evil of 
crime. The District Magistrate with the 
help of the police should be the sole 
issuing authority. It is said that they get 
orders from the top. What is that top 
we do not know about it.

If in reality things are taken it will 
be seen that crimes are more in Puryab, 
Haryana, Delhi, U. P. and Bihar. It is 
surprising to note that every one is 
travelling with a machino-gun, carbines, 
self loading rifles. One faili to understand 
doing. Are you able to stop them from 
carrying ? If a pjrson who travels with 
a licence, whether he is carrying a 
revolver or whether it is a .12 bore, is 
harassed by the local authorities but 
those without any licence can be seen 
moving around anywhere during day
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time and night time. That is why 1 
iasist that the Government should be 
t»ry w ry strict and arrest any person 
who has go( unlicensed weapon with 
hitn.

On limitation and possession of 
arms, I would very clearly say that those 
who today possess more than 3 arms and 
have been allowed to retain them by the  
authorities, are all well known sportsmen 
or collectors. Their bonafides are 
unquestioned. They mainly indulge in 
the normal sport of Target shooting—or 
in g.'\mc shooting—as allowed by law in 
this country. Specialised weap->ns are 
needed by the shooters for effectively 
pursuing this sport. To subject them 
to an irrational limit of only three arms 
would'be unfair and uncalled for. We 
have achieved good results in shooting 
in the recent Asiad and other tournam entSj 
I fail to understand whether a person 
who only goes round with .22, does he 
expect more golds in the shooting compe-
titions. In the event of imposing restric-
tions on Target Shooting of other bores 
besides .22, then I am afraid the Shooting 
arena that has been built in Delhi, will 
be a sheer waste of money.

You may have a muzzle loader, 
pistol, automatic weapon, SLR or 
Bazooka ; it should be very precise 
whether it is 12 bore, rifle or pistol.

The time limit for deposit of arms 
should be extended by at least six months, 
so that the common man living in the 
remote corners of the State knows about 
it. Therefore, justice demands that the 
period should be extended by at least 
six months for all those people who have 
got licensed arms to dispose of them, 
unless of course you want them to sell it 
to the armoury people, who will then 
sell these valuable pieces, Hollands and 
Purdeys, which cost lakhs of rupees, to 
the foreigners. For them there is no 
ban. The foreigners come from abroad, 
they pick up these prized weapons from 
any of these armouries, take them abroad 
and sell them at fantastic prices.

• In the end, I would submit that it 
has always been the State or District

level authority, which has granted the 
arms licence. If this authority is sought 
to be eroded in a mandatory manner, as 
envisaged in the Bill, it will simply lead 
to chaos and confusion. The authority 
at the lower level of the district is best 
suited for this work, as it is well 
acquainted with the honafide or other-
wise of a perso.i seeking a new arms 
liconce, or one who already has arms 
licence in his name. This system could 
not be tampered with ; on the other 
hand, it should be strengthened by having 
better information and cross references 
available when issing arms lic^neos. In 
the case of those who have got no 
weapons, let there bo discretion vested 
with the authorities to transfer weapons 
in their name. Supposing a person is 
having a Holland and a Purdey, or two 
pairs or three pairs of Ho'land, if they 
are allowed to keep only one or two, 
what happens to the rest ?

Then, cortain arms have bccc me obso-
lete and are today only of historic value. 
There should be some provision in the 
Bill to enable a person to keep them as 
decorative pieces.

In short, I would say that a blanket 
limit should not be imposed, as this has 
no connection with control of crimes. 
The Arms Licensing Authority and the 
process for issue of licences should be 
strengthened so that only deserving 
persons get the licences. The possession 
of illegal weapons should be severely 
penalised. The genuine needs of collec-
tors, target sportsmen and the develop-
ment of talent in the country should be 
kept in view, while framing amendments 
to this Act. The p e r s o n  for depositing 
the excluded weapons should be reaso-
nable. Laws must be enforced because 
passing laws which cannot be enforced 
is not wise.

Then, what about boys of 16 or 18 
years of age who want to do target 
shooting ? In the various competitions 
generally boys of 17 or 18 participate. 
If they are deprived of these facilities, I 
do not think you will havo any person 
from India who can be represented in the 
Asiad or Olympics.
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SHRI SU D H IR  G IR I (Contai) : 
Sir, the objccl o f this Bill is to ensure 
greater vigiiance on the issue o f licences 
for fire arms and the sale and transfer 
o f those arms. The issue o f  a licence 
implies a restriction on the possession of 
arms. Under such circum stances, only 
a few in the society can be in possession 
of arms and a vast m ajority o f our 
society remains without any arms.

When the original A ct was passsed 
in 1959, the object was sought to be the 
protection o f crop. For the purpose o f 
priileeling crop, arms should be iiisuod 
under licence but the use of arms should  
be r..strioted only to those people who 
have big chunks o f land, who can produce 
crop in the field. That was the purpose 
in the original Bill.

In this connection I would like to  
m ention that in our society the vast 
masses of people were ignorant, indilTe- 
rent to their own rights. They did not 
know how to icalise their right. But 
after iiidcpond'-nee and after various 
peop le’s m ovem ents, the level o f c >;i- 
sciousness o f the general public has been 
aroused and they are now trying to 
realise their rights. That is why a few  
people o f evil society who are dominating 
our society are exploiting the down-
trodden, are getting arms to fight them. 
>Iere is the contradiction— that the 
Government is trying to restrict the arms 
for use to those few landlords who own 
a large ehunk o f land by depriving vast 
m ajoiity of the people. Arc they not 
anti-social ? StiH what is the reason 
that they have been given licence for 
using the arms ? (Interruptions)

SHRI SU N IL MATTRA (Calcutta 
North-East) : Your landlords arc killing  
the agricultural labourers.

SHRI SUDH IR GIRI : Why should 
a few i;eople be given this opportunity ? 
By opportunity I mean, licence for using 
arms. The stern fact is that^hc poor 
cannot afford to purchase such arms. 
Even if they make an attempt to pur-
chase, they will not get it.

In the socialist countries there is no

such restriction. W hy ? It is becaum  
there are less crimes. Our OovernnieQl 
is very much concerned ab^ut tbtf 
increasing threats o f  crime. But why 
are such crimes rising ?

SHRI A N A N D  SING H  (G o n d a ): 
D oes he mean to say that in USSR tlw fe  
is no restriction to have fire arms ?

SHRI SU D H IR  G IRI ; There is no 
getting arms.

SHRI A N A N D  SINGH : I request 
the member to clarify. You enter the 
shop and purchase it ?

MR. DEPUTY-SPEAK ER : You 
can put a question only if he yields. But 
he is not yielding. So, you cannot put 
the question,

SHRI SU D H IR  GIRI : In Bihar
gangs o f upper e is te  p.;ople attack the 
harijans aud kill them. They attack the 
villagers. They kill them ruthlessly. Had 
the harijans arms, then th^ise people 
belonging to the upper caste, upper class 
or upper stiata o f society, would not 
have killed them. In this way Govern-
ment is restricting tiie licence for use o f  
arms to a few. My point is that the 
Government should not restrict the issue 
of licence in this way. N ot only in Bihar, 
in U .P ., in Gujarat, the harijans, the 
down-trodden, the poor have been killed  
by the upper class people. It is because 
of the advantages of h.tving arms in their 
possession. The Government has reffer-
red to the tension in the sociey. Why is 
this tension ? The tension prevails be-
cause the people are not in a position to 
satisfy their demands. They are suffering 
from hunger, no-sholter and property- 
lessncss. Their level o f coiisciousness is 
growing and they become restless. N ow  
they are conscious ef ihoir own right and 
the dominant people in the society are 
not conceding to their demands. There-
fore, this creates tension. N ow , without 
going into the root cause o f the tension 
prevailing in our country, the Govern-
ment is trying to restrict the use o f arms. 
But this will not bear the fruit because 
by restricting the use o f arms or by res-
tricting the issue of licence, the Oovera«
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ment will not be in a position to control 
those people who are using illegal arms. 
Various people who can afford to pur-
chase such arms arc controlling the 
society in many parts.

Therefore, I urge upon the Govern-
ment to see that the downtrodden and 
the poor who are ignorant and indiffe-
rent to their rights should be protected 
from the upper class and caste people.

MR. DEPUTY-SPEAKER 
providing them arms also

By

SHRl SUDHIR GIRI : Yes, Sir. 
I would like to know from the Govern-
ment what are the criteria of issuing 
licences for manufacturing small arms ? 
There are many firms vho applied for 
the licence to manufacture small arms 
but they have been refused. Some friends 
in the ruling party bosses have been 
given the lieoncc. What are the reasons?

MR. DEPUTY-SPEAKER ; When 
you say the ruling party, you must be 
careful because you are also the ruling 
party in West Best Bengal. Therefore, 
you say, the ruling parly at the Centre. 
It would be straight.

SHRI SUDHIR GIRI ; I am spea-
king here in Parliament. It means, 
ruling party at the Centre.

sn'T ^

I

SHRT RAM SINGH YADAV 
(Alwar) : CPM Peopic are possesing the 
arms.

SHRI SUDHIR GIRI : What I 
mean is this sort of favouritism in issuing 
licence should be di'^continucd.

I would like to draw the attention 
of the Minister to one more point. The 
problem of illegal arms has become so 
tremendous in various parts of the 
country. The Goverenment must give 
serious consideration and sCriOus thought

to tackle these problems. Because the 
use of illegal arms has endangered the 
life of so many poor peopic and Harjan 
people in the country. If the Government 
do not take any suitable step at the 
appropriate time, there will be total
chaos.
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MR. DEPUTY-SPEAKER : Mr.
Era Mohan? Wc arc going to complete 
the Bill today. ThCje are not many 
speakers now. Only one or two from 
this side and then the Minister.

AN HON. MEMBER : Allow more 
time, Sir.

MR. DEPUTY-SPEAKER : I am 
prepared to sit tin this Bill is Parsed.

*SHR1 ERA MOHAN (Coim-
batore) : Hon. Mr, Deputy Speaker, S*r, 
I r*sc to make a few suggostioas on the 
Arras (Amendment) Bill, 1983. Sir, this 
is a very important Bill as has been 
indicated by the Hon. Minister Shri 
P.C. S^thi in the Siatenio.it of Objections 
an d  Reasons of this Bill. The imm n.'al 
danger of exiensivo disturbance of public 
peace and tranquility in certain areas 
of the country has liasto icd tho introduc-
tion of this Bill. I will refer to another 
important sentence in the Statement of 
Otqects aiVl Reasons w hich  reads ;

‘Apart from unlicensed firearms, the invol-
vement of licenced firearms in crime has 
also been on the increase,” I need not go 
further to emphasise the urgency of this 
Bill. But unfortunately this Bill waS intro-
duced on 24lh August 1981 and was 
passed by that House on 8th September 
1981. That is still Pending in Lok Sabha. 
I am sorry to say that this delay sounds 
contrary to the professions of the 
Government mentioned above.

[SHRI N.K. SHEJWALKAR in the 
Chair]

SHRI A. K. ROY (Dhanbad) : Sir, 
it is a very important Bill and should not 
be hurried through in this way. Afier a 
long time some fundamental changes arc 
being contemplated and we would like to 
discuss this in a very thorough way, I 
think, we would not be doing justice to 
such an important Bill because of its very 
wide implications. . .

MR. CHAIRMAN ; Please do not 
put me in an awkward position. It has 
been announced by the Dcputy-Speaker 
in the House that wc have to sit upto 
the time we finish this Bill.

SHRI A. K. ROY : I would like to 
save you from this situation by raising 
the point of quorum. There is no quorum 
in the House.

MR. CHAIRMAN : The bell is 
being rung.

SHRI BUT A SINGH ; Mr. Chair-
man, Sir, may I make a submission ?

You are well aware. . .

MR. CHAIRMAN : I go by the 
rules.

SHRI B UTA SINGH : Th.i rules 
arc there. And it is always for the Chair 
to decide. la  to-day’s Business Advisory 
Committee meeting it has been decided

•'The Original Speech was delivered in Tamil.
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[Shri Buta Singh]
that the House will sit beyond 6 O’clock. 
This morning also the Chair observed 
and almost ruled that this House will sit 
beyond 6 p.m. It will be just fair to the 
proceedings of the House.

I will request the Hon. Member not 
to press for the quorum. Most of the 
Members had. the impression that this is 
the first day that we are sitting beyond 
6 O’clock. I would request the Hon. 
Member not to press for the quorum.

MR. CHAIRMAN : I think this is 
not a matter to be debited.

SHRI A. K. ROY : I have already 
pressed for the quorum. We press for 
the quorum because we are to do justice 
to the Bill and not to the convenience of 
this Bill.

SH kl SATYASADHAN CHARA- 
BORTY (Calcutta South) : How was 
this decision to sit beyond 6 O’clock 
taken ?

MR. CHAIRMAN : I think the 
B.A.C. has taken the decision. You were 
also there. The understanding was that 
we were going to sit beyond Six. It was 
not by a specific time. It can be extend-
ed upto 7, 8 and so on from time to 
time. It is ultimately the duty of all of 
us to be present here. Now the quorum 
has been raised.

SHRI SATYASADHAN CHAKRA- 
BORTY : I am not questioning this. The 
point is the Business Advisory Commit-
tee said in fact afternoon. You said that 
the Speaker almost luled. When was 
that ruling given ?

SHRI BUTA SINGH : I did not 
say ‘the Speaker ruled it*. I said the 
Chair almost ruled it.

THE MINISTER OF HEALTH 
AND FAMILY WELFARE
(SHRI B. SHANKARANAND) : Sir, 
this has been the convention that when 
the House sits after 6 O’clock, the ques-
tion of quorum is never raised. It is 
undorstoDd that the H^|is« wiU bo sitting

after Six. When the Chair has alread^ 
ruled that this Bill will be considered ao0 
the consideration of it will take it b eyon d  
six, I think, the Hon. Members should* 
respect the convention and the quorum 
should not have been raised.

SHRI A. K. ROY : The question 
here is : We feel that this Bill should not 
be hurried through. This is why we haVe 
pressed for the quorum. Wc say that the 
rule of law should prevail in the House 
if not outside.

MR. CHAIRMAN : I am totally in 
the hands of the Hon. Members. I am 
not going beyond the rules.

SHRI BUTA SINGH ; You are v«ry 
well aware of the rules. This is something 
io which we should go jointly. I h^ye 
an appeal to the Hon. Members. But 
he was persuading those who are present 
to leave the House. This is not fair to 
the rules of the game if not to the 
rules of the House. Let us be like sporty 
men. This has been the convention of 
this House. The sitting beyond the nor-
mal hours has been always respected and 
the Members will not raise the question 
of quorum. There are conventions— 
they are healthy conventions in this 
House. This convention you also observe 
as we observe the rules.

18,55 hrs.

[MR. SPEAKER in the Chair]

AN HON. MEMBER : Sir, I weijijt 
out of the House, but I did not aaJf 
anybody to go out of the House.

SHRI BUTA SINGH : Not you.
1 am not referring to you.

SHRI A.K. ROY ; If we are her<^ 
we could at least personally go 
That was just to highlight the positioQ. ^

SHRI BUTA SINGH : I just want 
to recapture what has happened in ^  
House, Sir.

In the day also the Chair obserw^ 
tfiat wc will sit beyond 6 O’clock
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because some business is to be transac-
ted. In the day also whon the Business 
Advisory Committee sat, they formally 
gave O.K. that we will sit beyond
6 O’clock or even 7 O’Clock. But 
now the Hon. Member has raised the 
question of quorum. And today being 
the first day, naturally we could not 
inform all the Members of the House 
to remain beyond 6 O’Clock. I just 
made an appeal knowing that he is 
insisting on it. But since he wants to 
follow the rules, there arc rules of the 
House and rules of the game also. So,
I am just trying to carry him with me 
that if he kindly does not insist on the 
quorum^ we could finish this job.

MR. SPEAKER : I can throw
some light on it, Mr. Roy. The problem 
is that we decioe on cortain things that 
four hours are to be taken for a parti-
cular bill, and three hours for a parti-
cular Bill, but we find in our day today 
business that wc extend it to 7 to
8 hours for the same Bill. So, it takes 
time and the work was lagging behind. 
So, we decidcd to carry on the business 
and finish it off. I think in that spirit 
it will be better if we catch up with the 
amount of the work we arc lagging 
behind. Mr. Satyasadhan was there 
and everybody was thurc, and you know 
it was decided that way. I think in a 
cooperative spirit wc better finish ii oJT, 
otherwise tomorrow we will have to sit
9 O’clock or 10 O’clock.

SHRI KRISHNA CHANDRA HAL- 
DAR (Durgapur) ; You see we arc 
here, but if an Independent Member sits 
on the rules and insists, then you have 
to go by the Rules. What can we do ?

MR. SPEAKER ; Wc cannot break
it. We don’t have to go outside the 
Rule. It is a question of mutual adjust-
ment. If you do it, it is all right, other-
wise tomorrow you have to sit upto 
9 O’clock. That is all.

SHRI A.K. ROY : Wc have given 
due consideration.

MR. SPEAKER ; You are always 
allowed five or ten minutes according to

the time, but you take more time. Where 
does the rule go ?

SHRI A K. ROY : That is another 
point. We have given due consideration 
to it, but wc have seen that this Bill is 
a very important Bill. Wc should debate 
it in a proper way, not like this and 
Members must be here and more people 
should participate in it here.

AN HON. MEMBER : What do 
you mean by proper ?

SHRI A.K. ROY : Proper means 
people should participate here, they 
should remain here.

AN HON. MEMBER : Arc we not 
people, who are participating here ?

SHRI A.K. ROY : I mean more 
people should be here.

AN HON. MEMBER : Who is
stopping them from coming ?

MR. SPEAKER : Let us not get 
heated up. It is a question of give and 
take. It is a question of cooperation 
among tlic Mcnibcrs. Well, 1 am to 
enforce the Rules and if you don’t coope-
rate thcii tomorrow those people will 
not cooperate with you.

SHRI G. LAKSHMANAN (Madras 
North) : Sir, there is a convention that 
when the House sits during Lunch Hour 
and also after 6 O’Cloek, generally the 
Hon. Members do not raise the question 
of quorum and that practice is there. 
Therefore, wc may request Mr. Roy in 
view of this thing that he may not press 
for it. He is a good friend.

SHRI BUTA SINGH : I don’t 
want to belittle the importance of this 
Bill which is being discussed by the Hon. 
Members, but every piece of legis'ation, 
rather as a matter of fact, everything 
that is discusscd in this House, is impor-
tant. That is why we discuss it. If the 
things are not very important, we will 
not waste our time on them.

SHRI A.K. ROY : Instead of
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[Shri A.K, Roy]
convincing us about the importance of 
the Bill, you should have convinced your 
Members.

SHRI BUTA SINGH : Let me 
have my say. Afterwiirds you can reply. 
We are not here to score points. I made 
this appeal purely in the spirit that we 
will try to cooperate with cach other. 
Sir, as you know today being the first 
day, when this decision was taken 
formally also in the Business Advisory 
Committee that we will sit beyond the 
regular Hours of the House, therefore, 
Sir, it is a little difficult for the Hon. 
Members to be present even after
6 O’clock. Sir, we will definitely 
ensure on behalf of our Party and we 
have always been ensuring that there is 
quorum in the House, but I seek the 
cooperation of the Hon. Members sitting 
on the other side also to lend their 
support so that this important piece of 
business is transacted in the House in 
the spirit of cooperation and mutual give 
and take a convention which has been a 
very healthy convention in this House.

19. hrs.

SHRI SUNIL MAITRA : Let me
make the position of my Party very 
clear. We wCre a party to this decision. 
If you So decide, and even if you so 
decide in the House that the House 
should continue, we have absolutely no 
objection. But an Independent Member, 
not subject to anyone’s discipline, has 
called for quorum. But we are helPless 
in the matter.

SHRI A.K. ROY 
be respected.

The rule must

MR. SPEAKER ; Okay. We will 
respect the rule. Rules will be enforced— 
we will act as per the rules. Tomorrow 
we will see that rules are enforced 
properly, and to the letter and Spirit. 
And if the Members break the rules, 
then I am not to blame for that, if I 
enforce the rules. We adjourn the 
House...

SHRI SUNIL MAITRA : While

giving your ruling, please keep niy sub-
mission in view. {Interruptions)

MR. SPEAKER : I am thankful to 
him. He has done it for all.

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND) ; Sir, before you 
adjourn the House...the HOusC is nOt 
yet adjourned, perhaps.

AN HON. MEMBER 
has adjourned.

The House

MR. SPEAKER : I was just going 
to adjourn. After listening to him, I will 
adjourn.

PROF. P.J. KURIEN : (Maveli- 
k^ra) : O n c e  the question of quorum 
has been raised, and the quorum b e l l  
has rung, and it has boen found that 
there is no quorum, what is the validity 
of continuing the House ?

MR. SPEAKER : We are not con-
tinuing. We are just...

SHRI BUTA SINGH : Let me
i n f o r m  t h e  H o n .  M e m b e r s  t h a t  w e  a r e  
n o t  o b j e c t i n g  t o  t h e  q u o r u m  b e i n g  r a i s e d .  
{Interruptions) Also, I a m  n o t  c o n t e s t i n g  
w h y  q u o r u m  i s s u e  h a s  b e e n  r a i s e d .

MR. SPEAKER : There is nothing. 
If you do not .;gree, I cannot carcy on 
the business of the Mouse. I will not 
allow.

PROF. P. J. KURIEN : Once it
has been raised . . .

MR. SPEAKER : Yes, that is what
I say. After ihis quorum bell has been 
rung, and this has been raised, unless 
ther e is a consensus in the House, I will 
not allow it.

SHRI BUTA SINGH : Even after 
moving an amendment, if you can permit 
the Hon. Member, the mover of the 
amendment to withdraw the amendment, 
what is wrong if I made an appeal to 
him to withdraw this ?
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K p . SPEAKER : If he does it, it is 
■U right. But I cannot force Mr. Roy 
to do it.

SHRI BUTA SINGH : N o. ?ir. We 
are not forcing. I just appeal. You have 
very kindly given them to Mr. Shankara- 
nand. Let me make his submission.

SHRI B. SHANKARANAND : Mr. 
Roy is a very senior Member of this 
House; and I do not say lhat he is not 
aware of the convcniion lhat has been 
built in the House. He is not a new 
Member to this House. He knows every-
thing.

MR. SPEAKER 
is why he is pressing.

He knows; that

SHRI A. K. ROY ; I have sym-
pathy for the Minister and everybody; 
Still, I am unable to accept the position 
that I should withdraw this.

MR. 
ilo  it ?

SPEAKER : Why should he

SHRI B. SHANKARANAND : Let 
him not mistake that wc arc craving for 
sympathy. Wc request the Members to 
cooperate, so that we finish the Bill in 
time; and tomorrow we will have some 
other pressing business. {Interruptions)

MR. SPEAKER : 
any time, and unless...

We did not fix

SHRI BANSI LAL (Bhiwani) : 
People who were interested in the Bill 
are present. Others who are not interes-
ted in it, are not present.

MR. SPEAKER : He wants others 
to listen.

SHRi BANSI LAL ; I think the 
Hon. Member will agree that we go 
through the business.

SHRI B. SHANKARANAND : I 
am not asking.

SHRI BANSI LAL : I hope ulti-
mately he will agreet

SHRI B. SHANKARANAND : Is
there not a convention in this House that 
after 6 O’clock when a particular decision 
of the Chair has ruled that this business 
should be over, Members do not press 
the question of quorum ? This is the 
question I have.

{Interruptions)

ARREST OF MEMBERS

MR. SPEAKER : I have to make 
an announcement before wc adj ourn. I 
have to inform the House th;it ihe follo-
wing communication dated 9 August,
1983, from the Assistant Commissioner 
of Policc, Parliament Street, New Delhi, 
addressed to the Speaker, Lok Sabha has 
been received today ;—

“I have the honour to inform you 
that Sarvashri R. N. Rakesh, Gotte 
Bhoopathy, Harikesh Bahadur, 
R. L. P. Vcrma, R. P. Yadav, J. S. 
Palil, Ajit Kumar Mehta, Daya 
Ram Shakya, Nihal Singh, George 
Fernandes, Madhu D.indavale, Ram 
Vilas Paswan, Dhanik Lai Mand^l, 
Suraj Bhan, MuUan Singh, Raghu- 
nath Singh Verma, Ashfaq Husain, 
A. Neelalohilhadasan Nadar, Moti- 
bhai R. Chaudhari, Chandrajit 
Yadav, C.T Dhandapani, K. Maya- 
thevar, S. Murugain, N. Selvaraju, 
N. E. Horo and Kalapnath Sonkar, 
Members of Lok Sabha, along with 
other Parly workers violated prohi-
bitory orders promulgated under 
Section 144 Cr. P. C. at Rafi Marg. 
Raj Path Crossing, New Delhi, 
voluntarily today 9.8.1983 at about
2 P. M. They were arrested in case 
FIR No. 395, dated 9.8.1983, 
under Section 188, iPC, Police 
Station, Parliament Street, New 
Delhi, and are being produced 
before Area Judicial Magistrate.”

The House stands adjourned to re-
assemble tomorrow at 11 A.M.

The Lok Sabha then adjourned till 
Eleven o f the Clock on Wednesday^ 
August 10, 1983/iSravana 19, 1905, 

iSfikd).


